BEFORE THE HON’'BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BENCH AT CHENNAI

OA No0.121 0f 2023

IN THE MATTER OF:

P. CHENNAIHA APPLICANT

VERSUS

THE SUB COLLECTOR AND OTHERS
....... RESPONDENTS

REVENUE RECORDS FILED BY THE DISTRICT REVENUE OFFICER R3

DATE- 12.08.2024

skl 5
M/s MADHURI DONTI REDDY
ADVOCATE
STANDING COUNSEL FOR GOVERNMENT OF ANDHRA PRADESH
A.P. POLLUTION CONTROL BOARD
#26, S2, Royal Castle, Gill Nagar Extension, Choolaimedu, Chennai - 600 094.

Mobile: 98407 98460 / 63831 21322,
Email: reddymadhuri09@gmail.com
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REVENUE DEPARTMENT

o

“ AFrom To
Smt.J.Bhagya Latha..M.A. The Revenue Divisional Officer,
Tahslldm Madanapalle.

Il"

\Q,Qv%% "‘Ud'qf Roc.B/ 16y 2022, dt. €5711.2022
@ ir/Madam, OQ \

ARt & Rules - Annamayya district - Madanapalle Division Kalikiri Mandal -

jor ghanager, Hindustan petroleum corporation Limited, Nellore Retail Regional
/ . Gc,\'. 0.16-15-986-2, 2nd Floor, AARVEE House, Children's park Main Road,
35~ ushna Mandiram, Nellore- Request for grant of NOC for proposed Petroleum

10ducts new retail outlet on Piler to Madanapalle road of storage of Class A 16,000 Ltrs
of MS & Class B 35,000 Ltrs of HSD in Sy. No 342, of Kalikiri village, and Mandal -

Report Called for - Report - Submitted Reg.
¥'\/ Ref:

1. District Collector, Annamayya letter file No. Roc REV02 MSOMG/120/2022-JA(CI)-

ANM CO dt.25.10.2022.

2 .Revenue Divisional Officer,Madanapalle Roc. A3/2435/2022 dated 01.11.2022.

4. Report of Village Revenue Officer,Kalikiri village, Kalikiri Mandal.

-00o0-

[ invite your attention to the references cited and submit that in the reference 1* cited The
District Collector, Annamayya has called for report on the application of the senior manager,
Hindustan petroleum corporation Limited, Nellore Retail Regional Office, D.No. 16-15-986-2,
2nd Floor, AARVEE House, Children's park Main Road, Near Krishna Mandiram, Nellore.
Requesting for grant of NOC for proposed Petroleum Products new retail outlet on Piler to
Madanapalle road of storage of Class A 16,000 Ltrs of MS & Class B 35,000 Ltrs of HSD in
Sy.No.342, of Kalikiri village, and Mandal.

The application is enquired Village Revenue Officer concerned and the enquiry reveals
the following facts.

1. The land in Sy.No.342 Extent A.0.51 Cents is classified as Govt-Dry as per the A-

Register of Kalikiri village.

2. As per the available old 10(1) the land in Sy.No.342-1 with an extent of 0.51 acres,
stands in the name of Sri Palagiri Alam Saheb & Sri Palagiri Pedda Khadar Saheb vide

Khata No.322 of Kalikiri Village in Kalikirt Mandal

3. The one Sri K.Shajahan S/o K.Khadar Saheb and Smt. K.Jareena W/o K. Shjahan jointly
has purchased the land in Sy.No.342 for an Extent A.0.34 Cents from the legal heirs of
the 10(1) pattadars and further Smt.K.Jareena has sold her %2 share(i.e.0.17 Cents) to Sri

K.Shajahan S/o K.Khadar Saheb.

4. Hence Sri K.Shajahan S/o K.Khadar Saheb acquired total share of 0.34 Cents right in

Sy.No. 342 of Kalikiri village.
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. It 1s further submitted that K.Shajahan S/o K.Khadar Saheb was in possession for an
extent of 0.34 Cents in Sy.No. 342/1 and was 1B in his name vide Khatha No. 1192 of
Kalikiri village.

6. It is further submitted that the land in Sy.No.342 Extent A.0.51 Cents was sub divided

into Sy.No.342/1 Extent A.0.34 Cents and Sy.No.342/2 Extent A.0.17 Lents as pf,r

8A/5/1432 dated 27.05.2022. S o "”f; "
7. It is submitted that the proposed Petroleum Products new rc’mil outlet fd” in ~_"fg¢,__ L
Sy.N0.342/1 Extent A.0.34 Cents which is owned by K. Shajahan S/o KaKhch{rSahLb N\, o= %

The Adangal and ROR- IB is enclosed herewith. 7 _ un g '-

7 )&
8. It s further submitted that during the inspection it is noticed that prr)pr;sc,d cmtl{,l the Jand .4 é
is free from disputes and encroachments and the boundaries of land is as follows.. ';;Tf a_{_:*
East :Land of Dhasthagiri West : Government Land -
North : Government Land South : Road.

9. The proposed outlet is having 0.34 Cents extent in Sy.No.342. which is sufficient for
storage of Class A 16,000 Ltrs of MS & Class B 35,000 Ltrs of HSD.

10. It 1s further submitted that there is no objection from anyone regarding grant of NOC for
proposed Petroleum Products new retail outlet on Piler to Madanapalle road of storage of
Class A 16,000 Ltrs of MS & Class B 35,000 Ltrs of HSD in Sy. No 342/1 of Kalikiri
village.

'L It 1s further submitted that the proposed outlet is having free access to the public znd
vehicles and situated adjacent to Madanapalle to Piler road.

12. It 1s further submitted that the land in Sy.No0.342/1 Ext. 0.34 cents is converted from
Agriculture land to Non Agriculture Land and the copy of Annexure — C issued by the
Revenue Divisional Officer, Madanapalle is enclosed herewith for kind perusal.

In wview of the above it is submitted that the land in Sy.No.342/1 Ext. 0.34 cents of
Kalikin village and Mandal is feasible for grant of NOC for proposed Petroleum Products
new retail outlet on Piler to Madanapalle road of storage of Class A 16.000 Ltrs of MS &
Class B 35,000 Lus of HSD. The village accounts i.e.A- Register,No.3 Adangal. FMB.
record of enquiry & Check List are submitted hérewith for kind perusal.

Yours Faithfully,
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Notes of Inspection
[ have inspected the land in Sy.No.342/1 Ext. 0.34 cents of Kalikiri Village and Mandal

On 0y.])v2. 622 along with Mandal Surveyor,Kalikiri and the Village Revenue Officer

concerned which was proposed for Petroleum Products new retail outlet on Piler to Madanapalle
road of storage of Class A 16,000 Ltrs of MS & Class B 35,000 Ltrs of HSD. The land is

classified as settlement patta land as per the village accounts of Kalikiri village and Mandal.

S.No Name of the Pattadar IB Khata No Sy.No. Bxfent
— . '
Sri K.Shajahan s/o Khadar
: Saheb 1192 342-1 0.34
Grand Total 0.34

The land in land in Sy.No.342-1 with an extent of 0.34 acres was issued ROR-1B vide
Khatha No.1192 without any civil and criminal cases and the same land was in possession and
enjoyment of K.Shajahan S/o Khadar Saheb.The land is surrounded by compound wall and
without any encroachments.

This site is situated exactly TTD Kalyana Mandapam, Kalikiri and adjacent to
Madanapalle to Piler road. There are no permanent structures like residential houses, trees, tombs
etc 1n the said land.

During the course of inspection, no objections have been received for establishing
Petroleum Products new retail outlet on Piler to Madanapalle road of storage of Class A 16,000
Ltrs of MS & Class B 35,000 Ltrs of HSD purpose.

Hence recommended for grant of NOC for proposed Petroleum Products new retail outlet
on Piler to Madanapalle road of storage of Class A 16,000 Ltrs of MS & Class B 35,000 Ltrs of
HSD in Sy.No. 342/1 Extent 0.34 Cents of Kalikiri village and Mandal.

L Kalikiri.
S A\
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al-; CHECK MEMO FOR GRANT OF NOC FOR PROPOSED SITE FOR SETTING UP OF
PETROLIUM RETAIL OUTLET / STORAGE OF LPG ETC..

Baba Saheb Kamaluri

1. | Name and Address of the applicant
S/o K. Khadar Saheb

Sri. K.Shajahan S/o
2. | Name of the Land owner

. K.Khadar Saheb

Sy.No.342-1

('S

Survey No. and Extent Extent:A.0.34 Cents

4, Yes, enclosed
Sub Division Records

Sri. K.Shajahan
3. [Lessees Name

S/o0 K.Khadar Saheb

Yes, enclosed

Annexure — C , Proceeding of the Competent
authority and Revenue Divisional officer,
Madanapalle vide D.Dis.A3/1800/2022 dated
13.10.2022.

6. One Time conversion details

7. | Remarks of the Tahsildar Recommended

8. | Inspection Notes of the Tahsildar
Yes, enclosed

<, _‘%Vlialikiri.
5—\\\ »
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D.Dis.A3/1800/2022, Dt: 13.10.2022. Sub Collector’s Office,

Madanapalle,

ANNEXURE-C
(SLE RULE-7)
PROCEEDINGS OF THE COMPIETENT AUTHORITY AND REVENUE DIVISIONAL
OFIICER,
hl:\”/\“j}[’ﬁl.l,l
PRESENT: SRI.M.S.MURALI.

Sub: - Andhra Pradesh Agricultural Land (Conversion for Non-Agricultural Purpose) Act- 20006-
Madanapalle Division- Kalikiri Mandal- Kalikiri Village — Sri.K.Shajahan s/o K.Khadar saheb
- Conversion of Agricultural land with an extent of Ac.0.34 cents in S5y.No.342/1, for Non-
Agricultural purpose-Orders Issued-Regarding,.

Ref: 1. Andhra Pradesh Agrl.Land (Conversion for Non-Agrl. Purposc) Act-20006.

- G.0. M.S No 227 Revenue (DA &LR) Dept. Dated 26.08.202]1 & Ordinance No.07, dt:
29.07.2021 of A.P. Land Conversion Act-2000.

3. Application Sri. K.Shajahan s/o K.Khadar saheb, r/o Kalikiri Village & Mandal.

4. Roc.A/91/2022. dt:  .09.2022. of the Tahsildar, Kalikiri.

rJ

—--21055---

ORDER:

In the reference 3" cited, one Sri. K.Shajahan s/o K.Khadar saheb, r/o Kalikiri Village & Mandal
has applied for conversion of Agricultural land into Non-Agricultural purpose for an extent of Ac.0.34
cents in Sy.No. 342/1 of kalikiri Village & Mandall.

In the reference 4" cited, the Tahsildar, kalikiri has submitted that he has inspected the proposed
land for conversion and submitted proposals for conversion of Agricultural land into Non-Agricultural
purpose for an extent of Ac.0.34 cents in Sy.No.342/1 of kalikiri Village & Mandal. As per the Revenue
records, the classification of the proposed land for conversion is Govt Dry. The individual has to pay an
amount of Rs.27166/- towards conversion charges for an extent of Ac.0.34 cents. @ 5% on the Basic

Value as per the certification of Market Value. And he has paid an amount of Rs.27166/- vide Challan
No.61050888862022, dt: 07.05.2022, through online Payment.

The details of land Survey No. wise classification and Basic value and realistic value per Acre as

follows.
G.0O. M.S No |
Basic Value as Basic 227 Revenue Meeso I.
Q] Cals Ext per Mnr-l{et ST (DA &LR) G
N Gy N PP ent | Value given the total Dept. Dated Doc.N & 3 ' Challan No. &
. Al B L in by Sub- 1 26.08.2021,5% | o Ppil Date.
e w1 s Registrar, {“"_d” ol basic value c:tfmn |
Kalikiri pureiased of the total land o |
for Rs. |
A e t
1 | 342/1 of | Govt | 0.34 1598000/- 543320/- 27166/- s M} 01220 | 61050888862022
Kalikiri Dry | Cent L‘Eﬁ; 023527 | . dt: 07.05.2022 |
Village 5 - 90.

The Tahsildar, Kalikiri reported that, as per the old 10(1) the land in Sy.no.342 with an extent of

Ac:0.54 cents classified as Govt.Dry of Kalikiri village and stands in the name of Sri.Palagiri Alam Sab
& Sri.Pedda Khaddar Sab.

Further reported that the family members of both the 10(1) Pattadars have undergone oral family

partition and then Sri.Mohammad ali has sold an extant of Ac.0.07 % acres to Smt.Noorjahan vide
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doc.n0.259/2007 dy: 26.03.2007. as the same Sri.P.Mohammad Basha has sold away an extent of 0.17
cents to Smt.Noorjahan vide doc.no.245/2007 d:22.03.2007. Then Sri.A.Ali Ahamad has sold away his

share  of 0.05 cents to  Sri.Habibulla  vide doc.no.459/2013  dt:30.03.2013 and  finally
Smt.VempalleFathima has sold away her share to Smt.A . Hajiraabee with an extant of 0.05 cents. Then al]
the three of them have sold away their rights in land in Sy.n0.342 with an extent of 0.34 cents to
Smt.K.Jareena & Sri. IK.Shajahan jointly. i.c., both the sharcholders will have rights to an extant of 0.17

cents cach.Then Smt.Jareena has sold her share to Sri.K.Shajahan vide doc.no.1583/2018. Hence on the

lotal share of 0.34 cents rights acquired by the applicant,

The details of the transaction as shown below.

S.no | Name of  the [ Name of the | Nature Sy.n | Ext Doc no & Date
Executant Claimant of 0

docume
nt

l Mohammad Ali | Noorjahan Sale 342 1 0.07% | 259/2007
(Legal heir of 10(1) dt:26.03.2007
Pattadar)

2 P.Mohammad Basha Noorjahan Sale 342 | 0.17 245/2007,
(Legal heir of 10(1) dt:22.03.2007
Pattadar)

3 A Al Ahammad IB.Habbebulla Sale 342 | 0.05 459/2013
(Legal heir of 10(1) dt:30.03.2013
Pattadar)

4 Vempalle Fathimaa | A Hajiraa Beo Sale 342 10.05 460/2013
(Legal heir of 10(1) dt:30.03.2013
Pattadar)

5 Noorjahan K.Shajahan Sale 342 [ 0.17 117/2017
Habeebulla _ (Applicant) dt:13.02.2017
Hajiraa bee

6 Noorjahan K.Jareena Sale 342 10.17 117/2017
Habeebulla dt:13.02.2017
Hajiraa bee

7 K.Jareena K.Shajahan Sale 342 0.17 1583/2018

(Applicant) dt:12.12.2018
Further reported that the applicant Sri, K.Shajahan s/o Khadar saheb was IN POSsession anc

enjoyment of the Subject lands and also issued 1B vide Khata No.1192. And the as per Roc.A/60/2022.
Dt: 21.05.2022 of Tahsildar Kalikiri the land in Sy.No.342 Ext: Ac.0.51 cents was Sub-divided into
Sy.N0.342/1 Ext:0.34 cents,Sy.No0.342/2 Ext:0.17 cents, and it is also scrutinized by the DIOS,

Madanapalle and the applicant got land with an extent of Ac.0.34 cents in Sy.No 342/] of Kalikiri

village of Kalikirj Mandal and Pattadar Pass books issued to the applicant vide Khatha No 1192
and the said land is under enjoyment of the applicant.
The Boundaries of the proposed lands is follows.
East: Land of Dhasthigiri.
West: Government land.

South: Road.

North: Government Land.
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Further reported that there are no disputes over the title and enjoyment of the proposed land. No
power grid lines, Electricity lines arc passing over the proposed land.

Hence, it is hereby ordered for conversion of Agricultural lands into Non-Agricultural purpose on
the following terms and conditions into the applicant in respect of the land in Sy.No.342/1 with an extent

of Ac.0.34 cents of Kalikiri Village and Mandal.

1. The permission is issued on the request of the applicants and he is solely responsible for the

contents made in the application.
he construed that the contents of the application are ratified or

tJ

The grant of permission cannot

confirmed by the authorities under the Act.

3. The permission confirms that the conversion fee has been paid under the Act in respect of

above Agricultural lands for the limited purpose of conversion to Non-Agricultural purpose.

4. Tt does not confer any right title or ownership to the applicant over the above agricultural

lands.

5. This permission does not preclude or restrict any authority or authorities or any person

persons of any individual or individuals or others, collectively or severally, for initiating any
action of proceedings under any law for the time being in force.
6. The conversion fee paid will not be returned or adjusted otherwise under any circumstances.
7. The authorities are not responsible for any incidental or consequential due to or arising out of
such permission granted on any false declaration, claim or deposition made by the applicant.
8 The authorities reserve the right to cancel the permission if it is found that, the permission 1s

obtained by fraud, misrepresentation of by mistake of fact.

Competent Authpgyy
Revenue Divisional Officer,
Madanapalle.

To _Qg‘t,

Sri. K.Shajahan s/o K.Khadar : ;Ea Kalikiri Village & Mandal.
Copy to the Tahsildar, Kalikiri, w1th""a direction to make necessary changes in the Village accounts

concerned.
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Statement of Metirythus and Village Elders of Kalikiri Town and Mandal dated

We are farmers and permanent residents of Kalikiri village residing in Kalikiri

and Kalikiri town. Annamayya District Kalikiri Mandal Kalj
Survey No. 342 HP has proposed to

mandal kiri Village

Set up a new petrol sales center in the

village, the revenue staff inquired. In the course of Investigation we have

revealed the following. The said Survey No. 342 is fully Patta Bhoomi This

survey Nos. 342/ 1 measuring 0.34 cents of land has been purchased by him

from K Shahjahan s/o K Khader Saheb resident of village Kalikiri.

There are
this land 342/1 is owned by

K Shah Jahan who has got the Pattadar pass
book. The proposed petrol station has the following boundaries.

ast:-Dastagiri Place
West:- Government land

North:- Government land

South:-Road

the maintenance of
the petrol station there is a road facility for the people of Pileru

road. Regarding this land they have received an order from RDO Madanapalli

to pay the appropriate fee for conversion from agricultural land to non-

agricultural purposes. There are no allegations and objections in the village. A

written statement that the above matters are true and will be

liable for further
action.

studied /read/heard /correct.

) W‘)‘J&?U? Ca?tg )

/4
%Hsu:lﬁR

\( Kalikiri Mandal
-‘Atinamayya District
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Date : 22.05.2023

From,

P.Chennaiah.

S/0.P.Venkatramaiah
2-147 . Jangam Palli.
Kalikiri, Chittoor,

Andhra Pradesh — 517234
To.

Shri.P.S.Girisha, I.A.S and
District Magistrate.
Masapet,

Rayachoti.
Annamaiyya District.
Andhra Pradesh — 516270.

Sir,
Sub : Representation/Complaint to stop New retail outlet on piler to

Madanpalle Road and to protect the Environment of the lake which belongs

to Kalikiri Project — regarding.

1. I'humbly submit that | am a small farmer residing in of the Kalikiri Village
& Mandal, Annamayya District, Madanapalli Division, Andrapradesh — 517234
| giving this representation in public interest. In my village there is a project
called Kalikiri Project for the purpose of Irrigating the lands situated in and
around the Kalikiri project, particularly Rajuvari Palli, Vagallavari Palli,

Yarraballi, Chatipalli, Balakunta ect., Several acres of lands are benefited by the
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above said Kalikiri Project. The Survey Nos. 342 and 342/1 of I« above said
land and the Katta No.1192 has been mention for the above said land which
belongs to Kalikiri Project. Apart from that the people In and around area are
depending on the project for cultivation, Irrigation and for drinking water. The
Kalikiri Project is beneficial for fishing activity. Every year, fishing auctions are
conducted by the panchayats. In short, the above said Kalikiri Project is main
source for our livelihood.

2. | submit that recently | come to understand that one Mr.Shahjahan has
proposed to open a New outlet for the sale of Petroleum Product at piler to
Madanapalle Road and in this regard he has applied for a “No Objection
Certificate” from the concerned Authorities. | bring it to your kind attention that
the proposed new outlet falls under the Kalikiri Project. As per the Revenue
records. the above said land and nearby lake belongs only to the Kalikiri Project.
But the 2 sides of the project site which is proposed for new Petroleum Pumps
are belongs to the Kalikiri Project land. The above said person Mr.Shahjahan
has supressed the facts that the land belongs to Kalikiri Project. But, the above
said Mr.Shajahan has misrepresented 10 the authorities that the land belongs
to Government and in no way connected to Kalikiri Project.

3 | submit that if the No objection Certificate is granted for opening a new
outlet for the sale of Petroleum Products, the entire lake at Kalikir Village will

be polluted due to the spillage. Moreover, the entire Environment will get
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spoiled. We apprehend that by opening the new outlet nearer to the Kalikiri
Project, there is a danger of losing our livelihood in view of the fact that the
water will get polluted and already stated above more than 5000 families are
depending on the kalikiri project for cultivation, for fishing and bringing and for
nurturing the cattle’s. It is also to be noted that Kalkiri is a small town in which
there are already 3 petrol bunks i.e 1) Opposite to the Market Yard, 2) Near
MRO Office, 3) Kalakada Road. These three Petrol pumps will be more
sufficient to carter petrol and diesel supply to Kalikiri.

4 | submit that the Hon’ble Authorities may use his good officers in not
granting “No Objection Certificate” for opening the new outlet for the sale of the
petroleum products at piler to Madanapalli Road which is nearer to Kalikirt
Project and dangerous to the livelihood of the entire villagers and to the
environment, due to the water pollution, which will also affect the lively hood of
the villagers. Due to the likelihood of water pollution.

| therefore request the Hon'ble Collector on behalf of the entire villagers,

the grant of No Objection Certificate shall be stopped with immediate effect for
the purpose of protecting the Villagers, and the Environment of the lake of the

Kalikiri Project land and consequently the grant of NOC shall be cancelled.

Thanking You,

Your's Sincerely

P. Chennaiah
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Date @ 22.05.2023

From,
P.Chennaiah,
S/o0.P.Venkatramaiah
2-147, Jangam Palli,
Kalikiri, Chittoor
Andhra Pradesh — 517234.
To,

The Sub-Collector Office,

Old National High Way,
MLL Hospital Staff,

Nurse Residence Quarters,
Madanapalle,

Andhra Pradesh - 517330.
Sir,
Sub : Representation/Complaint to stop New retail outlet on piler to

Madanpalle Road and to protect the Environment of the lake which belongs

to Kalikirt Project — regarding.

1. I'humbly submit that | am a small farmer residing in of the Kalikiri Village
& Mandal, Annamayya District, Madanapalli Division, Andrapradesh — 517234
| giving this representation in public interest; In my village there is a project
called Kalikiri Project for the purpose of Irrigating the lands situated in and
around the Kalikiri project, particularly Rajuvari Palli, Vagallavari Palli,

Yarraballi, Chatipalli, Balakunta ect., Several acres of lands are benefited by the
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above said Kalikiri Project. The Survey Nos. 342 and 342/1 of the above said
land and the Katta No.1192 has been mention for the above said land which
belongs to Kalikiri Project. Apart from that the people in and around area are
depending on the project for cultivation, Irrigation and for drinking water. The
Kalikiri Project is beneficial for fishing activity. Every year, fishing auctions are

conducted by the panchayats. In short, the above said Kalikiri Project is main

source for our livelihood.

2. | submit that recently | come to understand that one Mr.Shahjahan has
proposed to open a New outlet for the sale of Petroleum Product at piler to
Madanapalle Road and in this regard he has applied for a “No Objection
Certificate” from the concerned Authorities. | bring it to your kind attention that
the proposed new outlet falls under the Kalikiri Project. As per the Revenue
records, the above said land and nearby lake belongs only to the Kalikiri Project.
But the 2 sides of the project site which is proposed for new Petroleum Pumps
are belongs to the Kalikiri Project land. The above said person Mr.Shahjahan
has supressed the facts that the land belongs to Kalikiri Project. But, the above
said Mr.Shajahan has misrepresented to the authorities that the land belongs
to Government and in no way connected to Kalikiri Project.

3. | submit that if the No objection Certificate is granted for opening a new
outlet for the sale of Petroleum Products, the entire lake at Kalikiri Village will
be polluted due to the spillage. Moreover, the entire Environment will get

spoiled.
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We apprehend that by opening the new outlet nearer to the Kalikiri Project.
there is a danger of losing our livelihood in view of the fact that the water will
get polluted and aiready stated above more than 5000 families are depending
on the kalikiri project for cultivation, for fishing and bringing and for nurturing the
cattle’s. It is also to be noted that Kalkiri is a small town in which there are
already 3 petrol bunks i.e 1) Opposite to the Market Yard, 2) Near MRO Office,
3) Kalakada Road. These three Petrol pumps will be more sufficient to carter
petrol and diesel supply to Kalikiri.

4. submit that the Hon'ble Authorities may use his good officers in not
granting “No Objection Certificate” for opening the new outlet for the sale of the
petroleum products at piler to Madanapalli Road which is nearer to Kalikiri
Project and dangerous to the livelihood of the entire villagers and to the
environment due to the water pollution, which will also affect the lively hood of
the villagers. Due to the likelihood of water pollution.

| therefore request the Hon’ble Sub-Collector on behalf of the entire
villagers, the grant of No Objection Certificate shall be stopped with immediate
effect for the purpose of protecting the Villagers, and the Environment of the
lake of the Kalikiri Project land and consequently the grant of NOC shall be
cancelled.

Thanking You,

Your's Sincerely

P. Chennaiah
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Lata 20.07.2023
To,

~1.The District Magistrate,
Masapet,
Rayachoti,
- Annamalyya District,
Andhra Pradesh - 516270.
2.The Sub Coliector,
Qffica of Sub Collector.
Madanapalle,
Annamaiyya District,
Andhra Pradesh — 517330.
3. The District Fire Officer, . _
 Opposite to Collector Office,
Masapet,
Rayachoti,
Annamaiyya Distnct,
Andhra Pradesh — 516270.
4.The District Revenue Officer.
Masapst,
“'Rayachoti,
Annamaiyya Distnct,
-Andhra Pradesh - 516270.

5. The Senior Manager,
Hindusfan Petroleum Cormporaton Lo
Nellore Retail Regional Office,
D-No.16-15-886-2, 2™ Floox.
Aarves House, Children's Park Mair Road
Near Krishna Mandiram,
Nellore — 524002.

Sir,

 Sub : Reprasentation/Compiant sent Dy the itaysis |0 SI0p new retail outlet
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Oon Plhf.m Madenpealle Road and (0 protect the Environment of the lake which
m to Kalikirt Project ~ regarding.

.1. | humbly submit that we are the villagers residing in the village of the

Kalikiri, Chittoor, Andrapradesh — 517234, In our village there is a project called

Kallidr iject for the purposs of Irigating the lands situated in and around the
: Kﬁkm project, particularly Ra}wan Palli, Vagaliavaﬁ Palli, Yarrabalil, Chatipall,
Balakunta ect. Several acres of lands are benefited by the above gaid Kalikiri
Progect. The Survey Nos.342 and 342/1 with the Extent of 0.51 Cents and 0.34
Cents and the Katta No.1192 belongs to one Mr.K.Shahjahan and situated near

the Kalikin Project. The above sald Iand IS s:tuated within 50m from the water

bodies which is against the guidelines of the CPCB (Central Pollution Control
. . Board). Apart from that we are fiving in and around area and we are depending
‘on the project for cuitivation, rrigation and for drinking water. The Kalikiri Project
is beneficial for fishing activity. Every year, fishing auctions are conducted by
the paﬁdwayats.

2. Itis submitted that recently we came to understand that Mr.K.Shahjahan
has proposed to open a new outiet for the sale of Petroleumn Product at piler to
Madanapalle Road in Survey Nos. 342 and 342/1 with the Extent of 0.51 Cents
and 0.34 Cents and the Katta No.1192. In this regard he has applied for a "No
Otrjecnon C.erﬂﬁcate" from the concemed Authorities. Already our village
representative/Social worker Mr.P.Chennaiah brings it to your kind attention
that the proposed new outlet falls within 50m from water bodies and requested

you all to stop for the grant of No objection Certificate. As per the Revenue


19

20


21

sgoords, the abova said land balongs to Mr.K.8hahjahan and it is situated
niuby ltko 'bélongs only 1o the Kallkiri Project which was trespassed by the
above sald person Mr.K.Shahjahan and it Is shown In the lstest photograph of
the google map. The above sald land is situated very nearer 10 the Kalikir
Project and the new retall 'OUﬂat is 50m within the water bodies which is against
the Guidelines issued by the CPCB.

- 3 it s Sybmitted that the No objection Certificate was granted for opening 2
new Guﬂet for the sale of Pe’troleum Prcnldﬁcts;_'A'ﬂél: i,éSQance of No objection
Certiﬁcate. Mr.K.Shahiahan started to construct the retail outlét. If the new retail
Odﬁet has been fully constructed, the entire lake at Kalikiri Village will be
Eb_iluied dza_é to the splllageMoreover the entire Environment will get spoiled.
We apprehend that by opening the. new outlet nearer to the Kalikin Project, there
is a danger of losing our |'w§|ihood in view of the fact that the water will get
pollutéd and aiready stated above and we are more than S000 families are
depending on the kalikin project for cultivation, for fishing and bringing and far
nurturing the cattles. It is also to be noted that Kalikin is a small town in which
there are aiready 3 petrol bunks i.e 1) Opposite to the Market Yard, 2) Near
MRO Office, 3) Kalakada Road. These three Petrol pumps will be more
sufficient to carter petrol and diesel supply to Kalikiri. And as per clause CPCB-
Central Pollution Control Board/NGT (National Green Tribunat Act)-New petrol
pumps to be atieast 50m.away from water bodies. Hence no other efficacious

remedies, we the villagers sending this representation/complaint once again 10
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NO OBJECTION CERTIFICATE

C1/11102/2022

(See Rule 144 )
Dated:31/12/2022.

Subject : No Objection Certificate

With reference to the application No. NLRO/TSSR/ENGG dated 27-07-2022
submitted by the Senior Manager, Hindustan Petroleum Corporation Limited, Nellore
Retail Regional Office, D.No.16-15-986-2, 2"¢ Floor, AARVEE House, Children’s Park
Main Road, Near Krishna Mandiram, Nellore, and in pursuance of Rule 144 of the
Petroleum Rules, 2002, there is No Objection for granting license under the Petroleum
Rules, 2002 to the Senior Manager, Hindustan Petroleum Corporation Limited, Nellore
Retail Regional Office, D.No.16-15-986-2, 29 Floor, AARVEE House, Children’s Park
Main Road, Near Krishna Mandiram, Nellore for setting up of proposed petroleum new
retail outlet on Piler to Madanapalli road of Storage of Class A 16,000 Ltrs of MS and
Class B 35,000 Liters of HSD in Sy.No.0 342/1 with an extent 0.34 cent of Kalikiri

Village & Mandal, Annamayya District, Andhra Pradesh as shown in the site plan duly
endorsed and enclosed herewith.

1) The following particulars have been considered while issuing this no objection
certificate, that -

(a) The lawful possession of the site by the applicant including authorization from

land owner or lease holder for developing premises under these rules for

storage of petroleum products;

(b) Interest of public, specially the facilities like schools, hospitals or proximity to

places of public assembly and the mitigating measures, if any, is provided,

(c) Traffic density and impact on traffic;

(d) Conformity of proposal to the local or area development planning;

(e) Accessibility of the site to fire tenders in case of emergency and preparedness
of fire services for combating the emergencies;

(f) Genuineness of purpose.

(g) Any other matter pertinent to public safety.

(Under orders of the Joint Collector & Addl. District Magistrate, Annamayya District)

Ci “"%ﬁ L“L 22
M\\"PW SINCt Revehue Officer &

Addl. Dist. Magistr
o T\ Annamayya District
LV e\

The Senior Manager, Hindustan petroleum corporation limited, 16-15-986-2, 2nd
floor AARVEE house, children’s park main road near Krishna Mandiram Nellore,
Nellore District( By RPAD).

Copy to the Superintendent of Police, Annamayya District.

Copy to the Revenue Divisional Officer, Madanapalli.

Copy to the District Fire Officer Annamayya District. 0/

Copy to the Tahsildar, Kalikiri. |

g
( ece ;"" A
Copy to MPDO Kalikiri. | 2 W 2
AT, [

(s
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